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Proposals to improve Legal Procedures

268. SHRI KACHARU LAL HEM-
RAJ JAIN: Will the Minister of LAW, .
JUSTICE AND COMPANY AF-
FAIRS be pleased to state:

(a) whether the question to improve
the legal procedures and thereby
make the gystem of justice quick and
inexpensive has been engaging the
attention of the Government for some
time past;

(b) if so, whether any decision has
since been taken in the matter;

(c) if so, the sailent features there-
of; and

(d) if not, the reasons for delay in
taking a decision soon on such a vital
issue and when a decision ig likely to
be taken in the matter?

THE MINISTER OF LAW, JUSTICE .
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir. ,

(b) and (c¢). The Law Commission
of India in its Fourteenth Report on
the Reform of Judicial Administra-
tion had made several- recommenda-
tiong for improvement of the legal
procedures and to make the system
of justice quick and inexpensive. As
the administration of justice was, until
the enactment of the Constitution
(Forty-Second Amendment) Act, 1976,
a State subject, these recommenda-
tions were sent to the State Govern-
ments for implementation.

Apart from this, the Central Gov-
ernment has taken several steps to





